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L>> Keod / , wi .

rne following airections nave oeen issueo

wH'ie setting asiae the removal oraer of tne

pet 11 "i one r :

" i 1 j ; ne orders aatea ana
shall stand set asiae.

•; 1 I , Tne applicant snail oe
eiigiole for pay and allowances for tne
period of removal of service i.e. from

t1 * the aate of tne

superannuat Ton i.e. oi.b.yi .



z-

. i i i "i i he appncant snal] also oe
eng^Die for all Lhe reriral benefiLS

ncluaing pension, graLuity, leave

('7 'encasnment,, insurance money ere.

>iV 1 Tne respondenLS are aireccea
ro maKe all the payments, aue to tne
appncant, within a period of j montns
from the date of issue of a copy of
tni 5 order."

ine is filed complaining tnat tne aocve

arec-ions nave not been complied with so far.

in tne compliance affidavit it is now

staiej uy tne respondents that in compliance witr

tne -rae^ of tne Tribunal that the petitioner's

r'ctirement oenefnts have been calculated. h6 was

3ISC cn'iowea proforma promotion and fixation from

due Gate i.e. from the date his junior was

promoieo. The petitioner has been sent the

renrement benefits forms which now nave to oe

failed up oy him and sent back to the office. as

regs^'^s arrears ot pay and aii owances, it i s

statea tnat tne arrears have peen computed for

cr.e period from 20.5.82 to 3i.8.y1 from tne o'-c

reccras of various places and rates of allowances

pajac'e fcr tne relevant period have oeer

gatrerea ana bills nave been prepared and sent to

tr.e Accounts Department for preparation ot

cneques ana prompt action is being tanen tc

re'^ease the payments soon.

4. xn view of the above statement made c.

tne respondents, in our view, the directions nave

oeer complied with and that no contempt has oeen

commi"tea c/ the respondents. However, we direct

tne respcnaents to prepare the cheque and pay tne



i

same lo tne petiLioner within a perioa of

aays from Loday and as soon as the petitioner-

senos Lne retirement benefits forms du'y fiiiec

ir, the respondents should fix the retireme^"

Denefits ana pay the same expeaitiousiy.

- in view of the above, the CP is ciosec.

•>iC't ce a 1 scnargea.

Mrs. bhanta Snastry)
Member ( a ")

(v. Rajagopala Rflddv .
V i ce Chai rman(j !




